The Registration of Births and Deaths Rules, 1999.
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errofhae been'made in the register or if such erro: is ofHerwise noticed by him and if the register in his possession, the (Registrar shall
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xmproperly made, Lo shail make a report giving necessary details to the officer authorised by the Chief Registrar by general or ‘special
ordgr i tlus bchaif under section 25 and on hearing from him take necessary action in the mater.

{6y 1fitis proved to thesatisfaction of the Registrar that any estryinthe register of -births and deaths has been fraudu}cntly or :
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RV E In every case in which an eniry iscorrecled or cancelled under this rule, mtlmatscm thereof should besent to tha pcrmaﬁent 2

address of the person who has given information undersection 8§ orsection9.

‘a2, = Farnyof reglster upder Section ¥6, Thelegal part ofthe Form Nos. !, Zazxd 3&!13.1! cosstxtutc the binth fcglstcr, death; togister

and still bintb rchstef (Ferm Nos. 7, 8 and 9) respectively.
13,-1s‘Fcesa_Bdng‘Sla}ChE['gﬂS payable under section 17-(1) The fees payable for asearch (o bomede, an extragt or 2 non-aveilability
cgrtificate 1o, be isgued under section 17, shall be as foliow,

Ra
{8, Se&mh for a single entry in the first year for which the search s njade, . 2,00
% (b} for evéry additional year for which the search is continued. o 200
tc) for granting extract rélating to each birth or death. : : 5.00
(& for grammg non —avasiab:hty certificate of birth or death. : : S 200

woitggyt Ry slich Sitract in regard to 2 birth or death shall be fssued by the  Registrar or the officer authorised by the State Govt. In this
behalf ip FormNo. Joras the case may bc, in Form No. 6 and shali bo cortificd in the manner provided for in sectlon 76 of the Indldn
Evidenge Agt, 1872 (1 of 1872)

A3 j{any pamcuiar event of bieth or dasta is aog foun t roghstes the g mtmr S}d.“ ising 3 noa-avatiabll;;y certiicate §n Form

N?." 10‘ A
(4 Aaysuch extﬁcts of nea-;valiablilty curtificate may be furnished tothe parsen askmg forit or sentto bim jby post {}n pays

mcm Qf thc poslai charges tharefnr. ) W
14 Imﬂﬂ’ii and for.ns of periodical runs uader ssction 19 {T)-f 1) Evéry Registrar shall fafeer ccmplatmg the process . af registration

sapd 3}. tha ?tatlsilcai Parts of the reporiing for ns raiatmg to cach month along with a Sunmary Motthly Report in Form No, 11

fo births, Foim No. 12 for cieaths and For o No. 13 for su lbxrths to the Chief Registrar or the officer specificd by bim on or before the Sth

of the Ec’:ilewmg month
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16, Coadition for co npouadin ; ofaices—
(1} Any offence punishaSle undor section 23 may, either before or vafter the §wsttutios of crimipel proceedings under this Act,

bs compounded by an oficér uthorised by the Chief Reglstrar by a general or special orderinthi  behalf,ifthe o cerso aﬁthoiised is
satisfisd that the offenve wis commilted through inadvertence of overshight or for the first time,

' {2} Any such offe e may be compounded on pay nent of sush sum, not exceeding rupess fifty fof offences under sub-sccizon {1) o

(2) ani (3 and rupses t3h for ofenses undse sub-sestion (¥ of section 23 as the said offiver may think fit
17. Registers and other record  under $setion 30{2)(1{)--(!} The birth register, death ,register and 8l birth register shall be records
of parm&umt importance and shall not be destoyed, x
+ {3) Theocourt ordere and orders of the specifiel authorities granting permissina Tor delayed registration received under section 13 by
the Registrar, shall forn a0 int*grai Tn:t of the birth rezist:r, death register and still birta register and shall not be destroyed. _
© {3y The certificate as to the " ‘causs of death furnish:d wader sub-sectian (3) of the section 10 shall be retained for a psm}é of at

Ecast 5 years by .the Chiaf Registrar or the o fcer specified by hin in this behalf,
2 {4 Evey birch register, death regisier anlstil birth regiseer shall be reqained by the Registrar in this office for a period of twelve

. months after the 3ad of the calndar year to witich iy relates and such ragister shall thereafter be transterred for safe custody to sucn ofﬁcet '

85 may %}c specified by the State Governmengin this tehall,

By order of the Governor,
Sd/- -IHegible
I, Secrotary. to the
Government of Trivura.
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FORMAT OF THE REPORT ON THE WORKING OF THE AGT
(Sec Rule 4) '

1. Brief description of the State, its boundaries and revenue distticts.
2. Changes in Administrative Areas.
3. Explanation about the differences in Areas.

4. Changes in Registration Area-Extension.

5. Administrative set up of the registration machinery at various layels,
~ 6. Qeneral resp onse of the public’tewards this Act, |
- 7. Notification of births and deaths.
84 Progress in the medical certification of cause of death.

Maintenance of Records.

Scarct; of births and deaths register for issue of certificates.

il. Delayed registrations.

12, P:q_écc’::utions and compounding of offances,

"13. Difficulties sncountered in implementation of the Act,
. 1) Administrative,

= i) Others.

'14 Orders and Instructions issued under the Act.

_' 15. General remarks.



